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 duce  a  Bill  further  to  amend  the  Constitu-
 tion  of  India.

 MR  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted.

 PREVENTION  OF  COW  SLAUGH-
 TER  BILLi

 SHRI  BHARAT  SINGH  CHAUHAN
 (Dhar)  ;  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  to  prevent  cow  slaughter  in
 India.

 MR.  DEPUTY-SPEAKER  ;  The  ques-
 tion  Is  :

 “That  Jeave  be  granted  to  introduce  a
 Bill  to  prevent  cow  slaughter  in  India."

 The  motion  was  adopted.

 SHRI  BHARAT  SINGH  CHAUHAN  :
 I  introduce  the  Bill,

 14,52  hrs.

 REPRESENTATION  OF  THE
 PEOPLE  (AMEND.

 MENT)  BILLY

 (Amendment  of  sections  123,  ‘169
 and  isertion

 of
 section

 २234

 शी  झठल  बिहारी  बाजप्रेमी  (ग्वायिलर)  :  मैं
 प्रस्ताव  करता  हैं  :

 “कि  लोक  प्रतिनिधित्व  प्रष्रितियम,

 JYAISTHA  7,  893  (SAKA)  (Anidt.)  Bill  340

 I95¢  का  और  स  "ोधन  करने  वाले  विधेयक  को

 पुर:स्थापित  करने  की  अनुमति  दी  जाए  a?

 MR.  DEPUTY-SPEAKER  :  The  ues-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  fvrther  to  amend  the  Representa-
 tion  of  the  people  Act,  95I."

 The  motion  was  adopted.

 et  अटल  बिश्ारी  याजपेणों:  मैं  विधेयक
 को  पूर:स्थापित  करता  हूँ

 34  S4hrs.

 CONSTITUTION  (AMENDMENT)
 BILLY

 (Amendment  of  articles  él,  82,
 and  insertion  of  new  article

 2674)

 MR,  DEPUTY-SPEAKER  :  How  much
 time  shall  we  take  for  this  ?  I  think,  u
 hous,

 SHRI  MURASOL]  MARAN  (Madras
 South)  :  We  should  have  two  hours,

 MR.  DEPUTY-SPEAKER  :  All  right.

 SHR}!
 move!

 MURASOLI  MARAN:  I

 “That  the  Bill  further  to  amerd  the
 Constitution  of  India,  be  taken  into
 consideration,”

 This  isa  simple  Bill  aod  is  not  of  a
 controversial  nature.  I  think  the  House
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 will  appreciate  the  spirit  and  the  intention
 behind  this  Bill,  The  idea  is  that  no
 State  should  be  penalised  by  the  loss  of
 its  representation  in  the  House  of  the
 people  for  sincerely  implementing  —  the
 family  planning  programme  and  no  State
 should  be  deprived  of  revenues  by  way  of
 gtants  or  plan  assistance  by  the  Union
 just  because  of  that  reason.  Article  है
 of  the  Constitution  describes  the  com-
 position  of  the  House  of  the  People  :  there
 shall  be  allotted  to  exch  State  a  number
 of  seats  in  the  House  of  the  People  in
 such  manner  that  the  ratio  between  that
 number  and  the  population  of  the  State  is
 so  far  as  practicable  the  same  for  all
 States,  Clause  (3)  defines  ‘population’  :
 population  as  ascertained  at  the  last
 preceding  census  of  which  the  relevant
 figures  have  been  published.  Article  82
 seeks  the  readjustment  of  seats  after  each
 census:  upon  the  completion  of  each
 census,  the  allocation  of  seats  in  the
 House  of  the  People  to  the  States  and  the
 division  of  each  State  into  territorial  con.
 Stituencies  shall  be  readjusted  by  such
 authority  and  in  such  manner  as  Parlia-
 ment  may  by  law  determine.  It  means
 the  delimitation  commission  is  created
 and  ‘it  goes  into  the  Question  of  fixing  the
 number  of  seats  for  ench  State  so  that  the
 proportion  of  seats  to  the  population  is  as

 far  as  practicable  the  same  fur  all  the  States.
 As  representation  in  the  House  of  the  people
 is  linked  with  preceding  census,  the  compo.
 sition  in  the  context  of  such  represent-
 ation  to  the  states  changes  every  time  after
 the.  census  figures.  Let  me  remind  the

 House  of  what  happened  to  our  composition
 after  the  1961  census.  Because  of  decrease
 in  ‘the  population,  Andhra  Pradesh  and
 Tamil  Nadu.  lost  .two  seats  and  U.P.  lost
 one  seat  whereas  Assam,  Gujarat,  Punjab
 gained  two  seats  each,  So  also,
 Kerala,  Madhya  Pradesh,  Maharashtra,
 Mysore  and  Rajasthan  gained  one  Seat  each

 the  luckiest  State  got
 the.phenomenal  increase  of  four  seats.  The

 et  /Usion  Territories  in  toto  got  three  seats,
 The  picture  would  have  been.  changed:  if

 (thé  -  Delimitation
 ’  functioned  under  the.  Central. Act.  of:..i96%«

 Commission
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 62  acted  differently.  If  the  total  number
 of  seats  of  the  House  of  the  People”  were
 fetained  ‘and  distributed  according  to  the
 ropulation  of  1961,  some  of  the  States
 would  have  lost  heavily.  For  instance,
 Andhra  Pradesh,  Tamil  Nadu  and  U.P,
 would  each  have  lost  three  seats  and  Bihar
 would  have  lost  one,  This  has  been
 mitigated  by  increasing  the  total  number
 of  seats  in  the  House.  The  Delimitation
 Commission  could  save  two  seats  for  U.P,
 and  one  seat  for  Bihar  but  Andhra  and
 Tamil  Nadu  lost  two  seats  each,  This  may
 look  natural  in  democratic  countries
 because  democracy  afterall  is  nothing
 but  counting  of  heads.  But  India  is  in  a
 unique  situation.  like  other  developing
 countries  there  is  the  problem  of  a
 galloppping  rise  in  population,  On  the  one
 hand  there  is  decrease  in  mortality  rate
 andon  the  other  hand  increase  in  the
 birth  rate.  Wud  l  moved  this  Bill  in
 4924  I  would  have  known  for  certain  the
 immediately  preceding  decennial  percen-
 tage  variation  was  negative  of  the  order
 of  0.31.  Between  ONT  and  92f  our
 population  declined  by  one  million
 from  25]  million  to  250  million,  Thereafter,
 we  never  looked  back,

 15.00.  brs,

 The  population  growth  between  ‘1923
 and  932  was  10.6,  per  cent.  In  the  year
 93i  to  1941,  the  growth  was  I3.5  per  cent.
 Between  94]  and  1951,  the  growth  was  2.5
 percent.  Between  1951.  and  96l.  the
 growth  was  2I,5  per  cent.  According  to
 the  latest  provisional  figures  of  the  census,
 between  ‘1961  and  1971,  our  population
 growth  is  24.57  per  cent.  Our  demographic
 curve  is  not  a  straight  line  but  asteadily
 claiming  curve.  So,  it  is  not  a  source  of
 satisfaction,  but  a  cause  of  concern.
 Never  in.  the  history  of  India  was  there
 such  a  galloping  rate  of  increase  in  popula.
 tion  as  it  did  happen  from  ‘1951.  onwards,
 In  the  continuoits  race  between  a  decrease
 in  mortalityand  an  increase  in  bitth,  we
 are  caught  in  dilemma

 Science  itself  Contributing  to”  this
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 pect  of  longevity  and  decreases  the
 mortality  rates.  So,  science  itself  has  come
 forward  to  our  rescue  by  maintaining  the
 balance  through  methods  of  family
 planning.

 India’s  family  planning  progranime  is
 assuming  the  dimension  of  a  social  revo-
 lution,  It  is  said  that  the  world’s  largest
 and  must  widespread  campaign  of  educa.
 tion  and  motion  is  taking  place  in  ow
 country.  Family  planning  programine
 was  adopted  in  our  country  in  952  as
 an  official  programme.  Perhaps  we  ate  the
 only  one  of  the  developing  nations  which
 have  taken  up  family  planning  programme
 as  an  official  policy.  Starting  with  a  caut-
 jous  approach  in  the  first  Five  Year
 Plan,  more  vigorous  action  Cum  cesearch
 programme  was  taken  up  for  implementa-
 tion  diuuing  the  second  Plan.  The  third
 Pian  gave  a  clear  and  emphatic  recogni.
 sation  to  the  family  planning  programme.
 )  want  to  quote  here  fiom  the  third  Plan
 record,  It  says  :

 “The  objective  of  stabilising  our
 growth  of  population  Over  a  reason-
 able  period  must  be  at  the  very  centre
 of  planned  development.”

 The  fourth  Plaa  went  one  step  further
 and  it  says!

 “It  is  a  programme  of  highest  prior-
 ity.”

 Now,  Sir,  we  have  fixed  our  aim  and  tar-
 get  regarding  the  family  plannig  programme.
 The  aimis  the  annnal  rate  of  increase
 Should  not  be  more  than  one  and  a  half
 per  cent.  But  it  is  not  so  actuelly,  Between
 495]  and  1961,  the  actual  rate  of  increase
 was  215,  nercent  and  now,  according  to  the
 Provisional  figures  of  the  new  census,  it  is
 2,487,  Another  target  is  to  bring  down  the
 birth  rate  from  40  per  thousand  to  25
 within  a  decade  or  two.  In  this  context  we
 should  see  how  other  States  which  are
 implementing  the  family  planning  program-
 me  rigorously  are  affected.

 SYAISTHA  7,  893  (SAK A)  (Amdt.  Bill  44

 Here  i5  the  State  of  Tamil  Nadu  or
 any  other  State  in  India  which  endeavours
 to  present  a  creditable  achievement  in
 containing  the  growth  in  jorulation.
 Instead  of  rewarding  the  State  with
 increased  participation  in  this  House,  this
 Parliament.  and  granting  a  bonus  of  seats
 in  Parhament,  we  are  curtailing  the  privi-
 lege  and  doing  the  exact  oprositive  of
 qustice  by  the  population  policy.  Some
 seats  have  been  lost  to  us,  We  Jost  two
 seats  because  of  the  last  census  figures,
 and  propo:tionate  damage  is  done  to  the
 State  legislature—bodies  like  the  Assembly
 and  the  Council,  This  is  nota  question
 of  merely  losing  One  07  two  seats  here  and
 there  Our  system  is  described  as  co-
 operative  federalism.  Members  of  the
 Treasury  Bench  often  refer  to  it  as  a  co=
 operative  federalism,  but  if  we  go  deep
 into  it  and  remove  this  appendage  attached
 to  it,  the  sham  facade  put  in  front  of  it,
 you  will  see  that  Ours  is  uot  a  co-opera-
 tive  federalism  but  a  bargaining  federa-
 lism.  Those  who  have  more  bargaining
 power  receive  more  in  the  form  of  finan-
 cial  assistance  and  other  help,  In  this
 context,  itis  not  just  one  seat  in  this
 House,  (ne  seat  is  equal  to  one  unit  of
 bargaining  power.  Let  us  not  minimise
 the  value  of  one  seat,  During  the  last
 Parliament,  history  was  created  in  the
 Rajya  Sabha  when  the  privy  purses  Bill
 was  defeated  not  by  one  vote  but  by  a
 fraction  of  a  vote,  So  we  can  evaluate
 the  value  of  a  single  seat  at  times  of
 political  controversy.

 The  census  figures  show  that  the  South
 Indian  population  is  getting  decreased,
 According  to  the  last  census,  the  South
 Indian  population  was  27.2  per  cent  of
 the  total  Indian  ropulation,  But  aecord.
 ing  to  the  latest  figures,  it  has  come  down
 to  24.7  per  cent.  That  means,  2  or  more
 South  Indians  will  be  missing  in  the  All
 india  picture  out  of  every  I00  persons,
 ‘The  increase  in  population  is  indicated
 hy  the  difference  between  the  natural
 birth  rate  aud  mortality  rate.  But  if  you
 look  at  the  figures,  you  will  find  that  the
 birth  rate  is  too  high  in  the  nosthernyzone
 of  India,  i.e.  Punjab  and  Haryana  where
 it  is  43.6,  Io  the  southern  zone  comprising
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 Andhra  Pradesh,  Tamilnadu,  Kerala  and
 Mysore,  it  is  38.5  per  vent.  In  th:  cantral
 wone  comprising  UP  and  MP  it  is  42  pes
 cent.  In  the  castern  sone  comprising
 Assam,  Bihar,  Orissa  and  West  Bengal,  at
 is  43  3  per  cent.  In  the  we.tern  zone  com.
 prising  Gujatat  and  Maharashtra,  it  is
 428,  per  cent.  So,  the  birth  rate  touches
 the  rock  bottom  In  the  smuthern  sone,

 The  death  rate  is  lowest  in  the  western
 vone  and  next  comes  the  southern  sone
 where  it  is  223  per  cant.  The  highest  rate
 of  natural  incrense  of  population  is  in
 northern  India~24  6.  The  lowest  rate  of
 increase  of  population  is  in  southern
 India~  16.2,

 Another  interesting  gure  is  this.  O
 all  the  Indian  women,  the  women  of
 Bihar  be  get  more  children  According  ta
 statistics.  In  Bihar  8.50  children  are  born
 for  every  woman  who  is  47  years  of  age
 and  who  has  had  unbroken  family  life
 Next  comes  UP  with  7.47,  Next  come,
 Mr,  Piloo  Mody’s  State  re.  Gujarat  with
 7.07  Next  come  Punjab  and  Waryani
 with  6.76.  The  southern  States  have  the
 lowest  figures,  In  famil  Nadu,  it  is  only
 5.79  and  in  Andhra  it  is  5.59.  But  in  Bihor,
 it  is  $.50,

 So,  they  are  increasing  the  population
 whereas  some  state,  and  among  them  the
 Southern  States,  are  not  dving  so  in  the
 sense  that  they  are  vigorously  and  genui-
 nely  implementing  the  family  planning
 methods.  Why  this  situation  of  higher
 rate  of  birth  in  some  States  and  lower  rate
 of  girth  in  other  States,  even  though  we
 are  having  family  planning  programme  as
 the  official  policy  ?  Firstly  although  family
 planning  isn  State  subject  it  is  a  Central.
 ly  sponsored  programme,  Yet,  there  is  no
 uniformity  in  attaining  the  target.  Because
 ०007  perfornmnce  or  lethargy  in  some
 States  the  birth  rate  has  increased  and
 these  States  where  there  is  lethargy  in
 family  planning  programme  sre  mostly  in
 the  forth,  samely  Ustar  Pradesh,  IMbar
 angaRajasthend,  They  are  not  vigorously
 inptementing  the  population  contro}

 MAY  28,  3973  (Amdt,)  Bil]  36

 methods,  Mr.  B.  P.  Patel,  Secratary  of
 the  Union  Ministry  of  Health  and  Family
 Planning,  while  addressing  the  Conference
 uf  the  State  Health  Secretaries  and  Famiiy
 Planning  Officers  in  Delhi  during  April
 970  observed  as  follows  :

 “The  three  major  states  Uttar  Pradesh,
 Bihar  along  with  Assam  have  conti-
 nued  to  show  results  which  are  below
 the  national  average  considering  that
 the  population  in  these  States  consti-
 tuted  about  40  per  cent  of  the  total
 population  of  the  country,  Tremend-
 ous  efforts  are  called  for  in  these
 States  to  give  a  big  push  to  this  pro-
 gramme,

 Here  i5  a  picture  of  India  where  while  in
 the  southern  States  the  population  is  gett-
 ing  reduced  in  the  northern  States,
 because  they  have  not  vigorously  adupted
 the  family  planning  programme,  the
 population  is  getting  increased  with  the
 result  that  while  our  representation  in  the
 houSe  of  the  people  is  proportionately
 getting  reduced,  the  representation  of  those
 States  which  are  not  genuinely  adopting
 family  planning  programme  is  increasing.

 In  the  context  of  the  language  issue
 and  in  the  contest  of  representation  in  the
 Cential  services  it  is  @  gtave  problem,
 Already  our  share  in  the  Central  services
 is  getting  reduced.  AS  Mr.  Lakkappa  come-
 ctly  points  out,  unless  we  produce  quality
 men  our  share  in  the  Central  services  may
 become  smaller  still,  States  reorganisation,
 which  is  cuntinuously  taking  place.  is
 creating  inequality  between  populous  Sta.
 tes  and  smaller  States  and  it  is  one  of  the
 major  problems  of  the  seventies.  The  larg.
 est  population  of  a  single  State  is  90
 million  whilst  that  of  the  smallest  State  is
 less  than  half  a  million,  The  ratio  between
 them  is  i:  225,  There  is  such  a  yawning
 gap  between  the  big  and  small  State.

 Even  though  the  States  ate  Considered
 equal  in  the  Navional  Development  coun.
 cil  and  in  the  Governor’s  COnference
 there  is  always  @  battle  between  ६६३  small-
 er  Statesund  the  giant  States.  The  nosth-
 ern  States  of  U.  P.  and  Bihar,  which  bays.
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 higher  bitth  rates  have  increased  their
 fopulation  while  tke  ropulition  has
 decreased  in  the  southern  States  Consequ-
 ently,  the  southern  States  are  di.criminated
 against  in  the  rrocess  in  the  matter  of
 parliamentary  representation,  According  to
 the  provisional  census  figures  the  share  of
 Tamilnadu  and  Andbra  Pradesh  will  be
 reduced  by  one  in  the  parliamentary  repre-
 sentation,  Of  course,  there  will  be  no
 change  in  the  case  of  Mr.  Lakkappa’s
 State,  Mysore.  West  Bengal  gains  |  or  2
 Seats;  Rajasthan  pains  J  seat;  Gujarat
 gains  |  seat;  Madhya  Pradesh-the  State  of
 the  Minister-gairs  2  seats;  Maharashtra
 also  gains  2  seats.  In  the  political  field,
 this  is  the  penalty  we  are  paying  for  effec-
 tively  implementing  the  fomily  planning
 rlogramme.

 Let  us  look  at  the  economic  side  of  it,
 We  are  also  fenalised  on  the  economic
 side.  Let  us  think  foi  a  while  about  the
 consequences  of  not  getting  enough  gran-
 ढ,  ullowances  and  assistance  normally
 lecommended  by  the  Finance  Commission
 only  because  that  also  follows  the  pattern
 of  Population  figures  of  the  previous
 census.

 My  Bill  provides  remedy  for  the  injury
 done  by  the  Finance  Commission  which
 swears  by  the  ropulation  figures.  Articles
 280  and  281  deal  with  Finance  Commission.
 Actually,  our  Fioan¢és  Commission  are
 called  as  the  umpires  between  the  Union
 and  the  States  in  financial  relations,  But
 the  pity  is  that  they  take  into  account  the
 popylation  figures  while  determining  the
 distribution  of  income-tax  and  excise
 duly,  Actually,  the  Finance  Commission
 comes  into  being  because  of  articles  280
 and  28i.  But  there  is  nO  mention  of
 Fopulation  figures  in  that  article.

 Whatever  disagreement  we  may  have
 with  our  Indian  Constitution,  it  cannot  be
 Of  the  ecore  at  sufficient  attention  has  not
 been  given  to  details.  As  Ivor  Jennings  has
 said,  “Our  constitution  abounds  in  too
 many  detalis,”  But  somehow  or  other,  the
 Finance  Commissions  use  roy  ulation  figures

 JYAISTHA  7,  893  (SAKA)  (Amdt,)  Bill  3I8

 as  one  of  the  dete:mining  factors  to  fix
 allocation  of  divisible  taxes  and  duties.

 7  want  to  tell  the  House  bow  the  Fina-
 nce  Commission  have  divided  the  divisible
 taxes,  The  First  Finance  Commission  8
 sed  its  calculations,  regarding  income-tax,
 on  the  basis  that  80  re:  cent  should  be  on
 population  basis  and  20  per  vent  on  colle-
 ction  basis,  The  Second  Finance  Commi.
 ssion  fixed  it  in  a  different  manner.  It
 fixed  at  90  rer  cent  on  fopulation  basis
 and  10,  percent  on  collection  basis,  But  the
 Third  and  Fourth  Finance  Commission
 differed  with  the  Second  Finance  Commi-
 ssion  and,  agiecing  with  the  First  Finance
 Commission's  formula,  it  fixed  at  80  per
 cent  on  population  basis  and  20  per  cent
 on  collection  basis.

 Thizg  question  is  being  asked  from  the  days
 of  Sir  Otto  Niemeyer  tn  936  down  to  the
 latest  Finance  Commussion,  Every  time.
 the  Finance  Commission  opens  the  subject
 and  closes  it.  But  the  Succeeding’  Finance
 Commission  reopens  it.  So,  the  inquiry  is
 going  on  and  on  cvery  five  yeas.  The
 Fourth  Finance  Commission  felt  strongly
 about  this  procedure.  The  Tourth  Finance
 Commission  headed  by  Dr.  P  GQ  Rajam-
 80887  says  like  this

 Faking  these  two  factors  of  popula.
 tion  and  collection,  hers  can  be  diver-
 gence  of  opinion  as  to  the  relative
 forortion  to  be  assigned  ww  those
 two  factors.  Tlough  we  discussed
 various  proportions,  we  wete  eventually
 umpressed  by  the  f.ct  that  a  sense
 of  certainty  and  =  stabiluy  as
 regards  the  principles  to  be  adopted  in
 the  distribution  of  income-tax  should
 rrevail.  It  is  not  desirable  that  every
 time  a  new  Finance  Commission  is
 aprointed,  there  should  be  re-opening
 of  the  basis  of  distribution.”

 This  is  the  opinion  of  the  Rajamannar
 Commission,  Is  it  necessary  that  we
 should  leave  the  tax  share  to  ihe  decision
 of  five  wise  man  of  the  Finance  Commi.
 ssfon  every  five  years?  The  answer  js  in
 the  negative,
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 Firstly,  theie  should  be  a  sense  of
 certainty  ana  stability  in  the  division  of
 income-tax  and  other  divisible  taxes,  The
 best  thing  would  be  that  the  Constitution
 may  fix  the  percentage  of  share,  without
 going  deep  into  the  population  figutes  aid
 thus  do  justice  to  those  States  which  ale
 adopting  family  planning  methods.  We  can
 fix  the  percentige  in  the  Constitution
 itself.  It  will  not  be  १९४  dificult  becau  ¢
 we  have  a  wealth  of  information  and  the
 experience  gained  by  five  successive  F  ina-
 nee  Commission

 Dr.  Rajamannar  in  his  note  in  the  te-
 port  of  the  Finance  Commission,  1965,
 agrees  with  tt  and  says

 ‘Sas  regards  disribution  wfe7  se  among
 the  several  States,  the  general  princi-
 piés  and  criteria  may  be  laid  down  by
 the  Constitution,  Here  again,  there  has
 been  a  great  divergence  in  the  suggesti-
 ons  but  forward  by  the  States  before  the
 Finance  Commission,  relative  finun-
 cial  wenkoess,  social  and  economic
 backwardness,  PCr  Capita  tncone  are
 some  of  the  different  criteria  urged  by
 one  ot  uther  of  the  States.  Since  it  is
 such  an  impoitant  matte:  as  determiua-
 tion  of  the  tcsources  which  will  be
 avatlable  to  cach  State  as  a  tesult  of  a

 scheme  of  davolution,  there  should  not
 be  a  gamble  on  the  personal  views
 of  five  persons  or  a  majority  of  them,”

 He  has  used  stiong  words  and  he  has
 ‘said  :

 “There  should  not  be  a  gamble  on  the
 personal  views  of  five  fersons  or  a
 majority  of  them”

 There  ts  no  constitutional  bar,  nor  8s  there
 a  constitutional  sarction  for  (taking  into
 consideration  the  yurulation  figures  while

 ,  distributing  the  divisible  taxes  and  excise
 futy.
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 Secondly,  we  shuuld  consider  whether
 population  basis  is  a  sound  criterion  for
 distributing  resources  among  the  States.

 SHRI  CHINIAMANI]  PANIGRAHI
 (Bhubaneswar),  Are  we  discussing  all  the
 aspects  of  Centre-State  relations  under
 this  Ball,

 SHRI  MURASOLI  MARAN  Naturally’
 the  Bill  concerns  them  Ict  him  go
 through  the  Bill.

 MR  DEPUTY-SPFAKER  ;  Only  two
 hours  have  been  allotted  for  this  Bull.

 SHRI  MURASOLI  MARAN:  But  I
 have  not  finished  my  arguments  yet.

 MR  DEPUTY-SPEAKER  lf  the
 hon.  Member  himself  As  going  to  take
 one  hour,  then  wheie  ts  the  time  left  for
 other  Members  o

 SHRI  MURASOLI  MARAN.  It  35
 avery  big  issue,  because  we  are  losing
 our  representation.

 MR  DEPUIY-SPFAKER
 roint  1५  that  |  am
 restriction,

 My  only
 inhibited  by  the  time

 SURI  M  KALYANASUNDARAM
 (Tnuchirapalli):  [beg  to  move  that
 the  time  be  extended  for  this  so  that  this
 may  be  carried  over  10.  the  next  day

 SHRI  N.  K.  P.  SALVE  (Betul):  That
 should  also  be  on  population  basis,

 SHRI  DINEN  BHATTACHARYYA
 (Seramrore):  But  the  other  Bills  are
 also  very  important,

 SUR]  MURASOLI  MARAN:  We  do
 not  want  to  encroach  on  the  time  allotted
 for  other  Bills.  They  can  be  taken  up  on
 the  next  day,
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 MR  DEPUTY-SPEAKER  :  I  am  only
 appealing  to.  the  hon.  Members  to  be
 very  brief,

 SHRI  MURASOI!  |  MARAN:  Secondly,
 we  should  consider  whether  population  basis
 isasound  ctiterion  for  disttibuting  the
 resources  among  the  States  in  an  equitable

 The  answet  here  is  ‘No’,  since manner,
 It  reguites  that  more  Per  capita  income
 assistance  should  be  given  to  poorer
 States  and  less  to  the  richer  States,

 Now,  what  have  —  the  Vinance
 Commission  done?  They  we  fixing  a
 certain  share  of  the  tncome-tax  and
 excise  duty,  so  that  they  may  be  distributed
 40  the  States  according  to  the  population,
 But  what  as  the  result?)  The  rich  States
 become  richer,  and  the  poor  Stules  become
 poorer.  The  sharing  of  these  tevenues
 and  taxes  by  way  of  carcine  duties
 reipetuates  inequities  in  the  growth
 rattern  of  the  States.  Se,  I  think  that
 the  per  cqpita  need  rather  than  the  size
 of  the  ropulation  should  be  tbe  ideal
 criterion.

 Regarding  Tamil  Nadu,  I  want  to
 quote  another  set  of  figures.  The  per-
 centage  of  Tamil  Nadu‘s  yopulation  to
 all  India’s  is  getting  reduced  census  after
 census  During  ‘1951,  we  were  8.3  per
 cent;  in  1961,  15  came  down  to  7.7  per  cont
 and  now,  according  to  the  1971  census,
 we  are  only  7.5  per  cent.  We  begin  to
 think  that  if  we  were  as  we  were  in  1951,
 we  would  have  got  a  larger  share  of  the
 national  pool  of  resources,  the  total
 resources  flow  would  have  increased  by
 nedrly  ™0  pet  cent  per  year.  According
 to  one  ealculation,  our  share  of  ¢entral
 taxes  would  bave  been  Rs,  5  ८0705  more.
 That  means,  we  are  losing  Rs.  5  crores
 per  year  because  of  the  division  of  taxes
 and  excise  duties  on  the  population  basis.
 So,  also  Central  assistance  would  have
 been  greater  in  that  order,  J  toto,  we
 nte  losing  early  Rs,  30  crores  annually  on
 this  accoypt,  just  becguse  we  are  adopting
 family  pignning  methods,  ‘This  is  arough
 galculation.
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 What  is  the  alternative  ?

 SHRI  K.  LAKKAPPA  (Tumkur)  :
 Madras  has  got  the  lion's  share,  Recently
 the  Prime  Minister  visited  Madras.

 SHRI  MURASOLT  MARAN:  As
 Mc.  Das  Chowdhury  says,  we  would  have
 had  to  live  with  fewer  things  if  we  had
 a  larger  population,  That  is  true,  but
 according  to  art.  275,  the  Finance
 Commission,  considering  sll  these  factors
 give  a  separate  grant  also.  So  even  if
 we  had  kept  quiet,  even  if  we  had  nat
 implemented  the  family  planning
 programme  cflectively,  we  would  not
 have  suffered.  I  is  after  all  a  deficit
 gap.  That  would  have  been  filled  by  the
 Finance  Commission.  Even  by  keeping
 quiet,  be  a  supine  attitude  like  Bihar  and
 other  States,  we  would  hava  got  that
 amount,  But  we  are  implemeénting  the
 family  planning  programme  effectively.

 80  the  alternative  should  he  that
 those  States  which  are  implementing  the
 family  planning  programmes  should  get
 increased  representation  in  this  Parliament.
 This  is  8  straightforward  case.  As
 Australia  has  proclaimed  that  they  will
 give  a  bonus  foi  every  additional  child
 born,  here  we  have,  here  and  now,  to
 do  it  in  the  reverse  way.

 I  want  to  base  my  case  on  the  census
 figuics  of  1953,  I  have  these  reasons  for
 it.  Firstly,  we  started  our  family
 Programme  after  1951,  Secondly,  we
 had  an  annual  natural  rate  of  growth  of
 population  in  that  year  only,  Thirdly,
 we  began  our  democratic  career  with  our
 tepublican  Constitution  in  1950-51,  Se
 IT  make  bold  to  clinch  this  issue  950.5
 as  the  base  year  on  the  eve  of  the  birth
 of  democtacy  in  India,  as  the  benchmark
 to  measure  our  strength  in  the  snecessive
 Houses  of  Parliament.  Statisticians
 speak  of  index  numbers  and  normal  base
 years,  In  their  Jangyage  too,  I  should
 add  that  the  index  of  the  State's  strength
 in  Parliament  should  be  in  terms  of  the
 year  1961,



 323  Constitution

 [Shri  Murasoli  Maran]

 What  stands  ip  the  way  is  the
 constitutional  provision  which  protects,
 encourages  and  perpetuates  the
 system  of  parliumentary  iepiesentation  on
 aprinciple  which  tantamounts  to:  “‘the
 more  the  childicn,  the  merrier  the
 politicians’:  “the  Jarger  the  population,
 regardless  of  unemployment,  _  illeteracy,
 backward  agriculture  or  oppression  by
 the  crime  of  untouchability  against  the
 socially  under-privileged,  the  larger  will
 be  the  share  of  their  parliamentary
 representation.”  think  this  is  an  anti-
 social]  policy.

 One  Question  may  be  asked,  Are  we
 to  close  our  eyes  toy  the  reality  of  $5,000
 babies  born  every  day  in  India?  Are
 we  to  close  oy:  eyes  to  the  reality  that
 we  are  adding  our  population  equal  to
 all  the  population  of  Australia  every  year?
 The  answer  is,  we  should  consider  that
 factor  deeply.  So,  the  1951  figure  may
 be  taken  into  account.  Others  have
 expressed  different  opinions.  But,  public
 opinion  is  being  developed  for  this  kind
 of  idea.  The  Central  Family  Planning
 Council  which  met  in  Bhopal  on  November
 7,  969  hase  straagly  recommended  that
 the  estimated  porulation  in  968
 should  continue  to  be  the  basis  of
 lepresentation  in  Perliament  and  allocation
 to  the  States  for  the  neat  ty  years,  This
 is  their  recommendation.

 Today,  we  read  in  the  newspapers  that
 the  Rajamannar  Committee  on  States’
 Autonomy  have  submitted  a  report.
 They  have  suprorted  this  idea,  They
 say,  the  number  of  seats  fixed  for  each
 State  in  98]  should  remain  unaltered
 except  where  there  was  population  increase
 snbyect  to  amaximunm,  They  have  given
 out  this  report.  They  have  said,  fet  us
 fix  8  maximum.  Beyond  that  Jet  us  fix
 it  according  to  the  population  figure  of
 98t.  That  is  the  idea.  Otherwise  we
 should  give  a  bonus  to-those  States  which
 are  effectively  implementing  and  genuinely
 implementing  the  JSamily  planning
 programmes,  The  question  may  be  asked?
 How  can  they  be  given  bonus?  The
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 answer  iS  this:  The  number  of
 Tepresentatives  in  this  House  of
 Parliament,  that  is,  the  strength  of  the
 House  may  be  increased  regarding  allocation
 of  seats,  over  and  above  the  existing
 number.  Well,  let  us  arrive  at  some
 number.  That  number  should  be  applied
 uniformly.  Those  States  which  are
 implementing  family  planning  programmes
 resulting  in  reduction  of  population,  to
 the  marginal  extent,  they  should  be  given
 a  bonus  of  seats  in  this  Parliament.

 MR.  DEPUTY-SPEAKER  :  You  have
 taken  more  time,  Kindly  conclude,

 SHRI  MURASOLI  MARAN  ;  Sir,  the
 aim  of  the  Private  Member’s  Bill  is  not
 that  it  5  accepted  by  the  Government:
 the  idea  is  to  focus  the  attention  of  the
 Government  to  this  particular  problem  so
 that  they  may  offer  their  point  of  view.
 |  have  the  support  of  hon.  Members  of
 the  House.

 MR.  DEPUTY-SPEAKER  :  But  you
 should  give  some  time  for  the  Govern-
 ment  to  convey  their  views  also...

 SHRI  MURASOLI  MARAN  :  It
 seems  the  Union  Cabinet—!  understand
 from  Press  reports—discussed  this  problem
 and  the  question  of  modification  of  the
 criteria  Of  plan  assistance  to  the  States
 in  such  a  way  that  those  States  whicn  had
 done  good  work  in  Family  Planning  and
 teduced  the  birth  rate  could  get  more.  So,
 4  understand  this  idea  js  receiving  the
 consideration  of  the  Government  of  India.

 The  former  Usion  Health  Minister
 (Mr.  K.  K.  Shah)  said  about  this  On
 October  28,  I970,  the  Cabinet  discussed
 this,  I  wish  to  read  a  report  of  the
 ‘Hindustan  Times’  {t  says:

 “The  Health  Minister  Mr.  K,  K,  Shah
 who  raised  the  discussion  proposed
 that  the  population  in  966  should  be
 the  basis  for  allotment  of  funds  to  the
 States  and  any  additional  bicths  choyld
 not  be  reckoned  with,
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 AN  HON.
 Governor  now,

 MEMBER  :  He  is  your

 SHRil  MURASOLI  MARAN  :  Former-
 ly,  he  was  your  minister,  J  think  the
 Government  is  also  thinking  about  it.
 Moreover,  he  said  this  and  I  quote  the
 same  report  of  the  ‘Hindustan  Times’.  It
 says:

 “Mr,  Shah  argued  that  since  the  bulk
 of  the  Plan  assistance  was  being  deter-
 mined  on  the  strength  of  population,
 under  the  present  dispensation,  the
 States  that  lagged  behind  in  family
 planning  and  had  a  higher  birth  rate
 could  get  more  funds,"’

 So  this  view  has  been  endorsed  by  one
 of  the  Members  of  the  Treasury  Benches
 also.  So,  now  we  have  to  decide:  Are
 we  really  interested  in  the  Family
 Planning  methods  or  not?  We  should
 tesolve  this.  Here,  three  things  are  invo)-
 ved,  One  is,  the  actus!  Family  Planning
 Programme  itself,  The  other  is,  fixation
 of  representation  in  this  House  according
 to  the  population  basis.  And  then  comes
 the  devolution  of  the  revenues  to  be  spent
 On  the  basis  of  population.  These  and  the
 Family  Planning  riogtamine  as  such  ate
 contradictory  and  conflicting  with  each
 other.  So,  we  have  to  decide.  We  should
 strike  at  the  root  of  this  anomaly  and  thus
 pave  the  way  for  clipping  of  a  few  branch-
 es  of  intruding  trees  of  injustice.

 lthink  the  hon.  Minister  will  in  his
 reply  clarify  the  points  ]  have  raised,
 whether  we  are  actually  interested  in
 family  planning  or  not.  In  the  situation
 is  allowed  to  continue  like  this  some
 Tecalcitrant  States  tomorrow  may  not
 necessarily  adopt  family  planning  methods;
 they  may  utilise  these  funds  for  some
 other  purpose  defeating  the  very  purpose  of
 this  move,

 SHRI  R,D,  BHANDARE  (Bombay
 Central)  :  Mr.  Deputy-Speaker,  I  have
 eatefully  Jistened  tO  the  speech  of  Mr.
 Maran.  i  quite  appreciate  hie  sentiments
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 and  arguments,  His  speech  appears  io  be
 more  of  an  evaluation  of  the  family  plan-
 ning  programme;  he  feels  that  the  States
 which  have  failed  to  implement  the  family
 planning  should  be  punished  and  those
 which  have  implemented  it  faithtully
 should  be  given  bonus.  I  would  certainly
 join  him  in  his  plea  for  bonus  to  States
 which  implemented  the  family  planning
 programme.

 5.37  bes.

 [SHRI  हा  ZHIVAN  in  the  Chair]

 Ido  appreciate  his  view  that  States
 which  have  fatled  110.  implement  the  family
 planning  programme  should  be  punished.
 From  the  figures  he  gave,  he  has  made
 out  a  good  case  for  a  bonus  for  his  State.
 But  his  speech  appears  to  be  more  in  the
 Nature  of  8  grievance  against  the  Finance
 Commission.  ¥  concede  his  point  that  the
 Finance  Commission  has  Jaid  down  certain
 criteria  which  should  not  have  been
 charged  from  time  to  time.  |  also  appre-
 ciate  the  view  point  expressed  regarding
 the  Fourth  Finance  Commission.  But  I
 think,  Mr.  Chairman,  your  State  should
 have  pleaded  more  powerfully  with  the
 Finance  Commission  for  getting  more
 ajlocation  on  the  basis  of  collection,
 backwardness  of  the  State  and  other  good
 things  which  your  State  has  done.  You
 should  have  raised  your  voice  perhaps  a
 little  more  loudly  and  strongly  in  order
 to  get  more  allocations.  His  speech
 appeared  to  have  a  political  grievance
 regarding  language  and  Quota  in  the
 services:  because  the  Southern  States
 are  reduced  in  population.  They  may  not
 be  able  to  raise  their  voice  whenever  the
 language  question  is  raked  up  in  this
 House  or  outside,  Similarly,  in  the  Central
 Secretariat  also  because  of  the  reduction
 in  population,  they  may  not  be  able  to
 get  a  fair  share,

 Therefore,  his  speech  denis  with  these
 three  grievances  :  first,  for  not  iaple-
 menting  the  family  planning  progedmme  in
 some  of  the  States.  Sécondly,  not  giving
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 justice  and  proper  allocations  to  the  Sou.
 thern  States  because  of  the  reduction  in
 the  population,  by  the  Finance  Commiss-
 ion,  and  thirdly,  it  dealt  with  political
 grievances  in  respect  of  language  and  the
 services,

 The  main  question  is,  do  these  three
 types  of  grievances  entitle  the  hon.  Mem-
 ber  to  come  forwaid  with  a  measure
 which  seeks  to  amend  the  Constitution
 which  has  laid  down  a  principle  that  rep-
 resentation  should  he  given  to  the  people
 in  States  in  accordance  with  the  population
 figures?  Mr  Chairman,  you  are  quite
 aware  of  the  fact  that  our  Constitution  has
 accepted  what  is  known  as  the  principle  of
 equality  of  the  people.  This  principle  has
 been  accepted  by  various  countites  and
 enshrined  in  their  Constitutions.  The
 founding  partners  of  our  Constitution  have
 also  accepted  the  principle  of  equality  of
 the  people  and  that  representation  to  be
 given  in  accordance  with  the  population  of
 4  particular  State  in  the  legislatures  and  in
 Pastiament.  Should  we  give  up  that  prin-
 ciple  ?  Is  it  anew  phenomenon  so  far
 as  our  country  is  concerned,  namely,  bec-
 aus¢  of  a  reduction  in  pepulations  we
 should  go  back  to  the  out-dated  census
 report  of  20  or  30  years  back  ?

 Vave  the  other  countries  given  up  this
 principle  of  equality  of  the  peuple  ?
 What  is  the  argument  assigned,  apart  from
 the  three  grievances  |  have  enumerated  for
 the  amendment  of  the  Constitution  ?  My
 first  submission,  therefore,  is  that  these
 grievances  are  not  sufficient  enough  to
 amend  the  Constitution  and  giving  up  the
 principle  of  equality  of  the  people  enn-
 neiated  and  incorporated  in  the  Constitu-
 tion  under  articles  8!  and  82.

 While  I  presume  that  hon.  Members
 may  be  aware  of  similar  provisions  and
 similar  provision  about  the  equality  of  the
 people  incorporated  in  the  different  consti-
 tugions  of  the  different  countries  of  the
 world,  I  may  report  with  yone  ‘fermission
 that  the  same  principle  is  found  in  the
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 Constitution  of  the  United  States  of  Ame-
 rica.  Article  1,  section  2-3)  of  that
 Constitution  provides  that  for  enumeration
 Of  census  at  the  interval  of  only  0  years
 in  such  a  manner  as  the  Congress  may  by
 law  direct  and  the  representation  of  the
 people  should  be  given  to  accordance  with
 the  population  existing  in  a  particular
 State,  ‘This  principle  is  there  in  the  Consti-
 tution  of  the  U.S.A.

 The  same  principle  is  found,  for  giving
 representation  to  the  people  in  accordance
 with  the  population  basis,  in  the  Constitu-
 tion  of  the  USSR.  T  have  forgotten
 that  article,  Of  course,  the  basis  of  the
 working  of  a  people's  democracy  is  totally
 different.  Accoiding  to  that  artiele—
 I  think  it  is  article  36-——in  the  USSR  Con-
 stitution,  the  party  is  the  nucleus  and  the
 party  alone  has  the  right  since  it  is  the
 vanguard  of  the  people  and  the  working
 classes,

 Therefore  in  a  sense,  representation
 is  given  to  the  people,  mny  be  according
 to  the  party  basis,  but  the  fact  remains
 that  the  population  of  the  people  has
 been  taken  into  consideration  evén  in
 giving  representation  to  the  autonomous
 States  or  the  federal  State.  That  is  the
 Constitution  of  the  USSR.

 a

 Similarly,  let  me  refer  t0  the  Consti-
 tution  of  Canada,  The  same  principle  is
 available  there.  {t  bas  been  incorparated
 in  the  Constitution,  4  need  not  take  the
 time  of  the  House  by  reading  the  article
 in  toto,  But  Twill  refer  to  some  porti-
 ons  of  it,  Section  51  of  the  British  North
 America  Act  provides  to  note  “on  the
 completion  of  the  cencus  in  the  year  1871
 and  at  each  subsequent  decennial  census,
 the  representation  of  the  four  provinces
 shall  be  readjusted  by  such  authority  in
 such  manner  and‘  for  such  time  ad  the
 Parliament  of  Canada  from  time  to  time
 provides,”  The  same  principle  Is,  there-
 fore,  incorporated  there  also.  It  is  also
 found  in  our  Constitution.  The  Consti-+
 tution  of  Eire  also  has  accepted  the  same
 Principle.:  Our  Constitution,  therefote,  or
 father  our  ‘founding  fathers  fn  their
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 wisdom  have  accepted  and  enshrined  that
 principle.

 According  to  the  latest  census  figures  and
 population,  representation  is  given  to  that
 State  or  to  that  constituency  which  ought
 to  be  delimited  according  to  the  Constitu-
 tion,  and  that  constituency  should  be  so
 delimited  as  to  give  proper  representation
 on  the  basis  of  population,  translating
 thereby  the’  principle  of  equality  of  the
 people  which  has  been  the  basis  of  article
 8land  article  82,  Therfore,  if  this  princi-
 ple  has  found  acceptance  over  the  world
 and  accepted  by  the  people  all  over  the
 world  in  their  different  Constitutions,
 should  we  give  up  that  principle  because
 some  of  the  States  have  fasted  to  implem-
 ent  the  family  planning  programme  ?  By
 mereasing  the  popujation,  should  we
 amend  the  Constitution,  or  should  we
 insist  on  such  a  remedy  ?  [f  there  is  to
 be  a  remedy,  the  iemedy  lies  in  the  family
 planning  programme  vigorously.  That  sho-
 uld  be  the  remedy,  and  the  amendment  of
 the  Constitution  cannot  be  considered  to
 be  a  proper  or  wise  remedy.  Therefore,
 Jet  us  retain  the  provision  as  it  is.

 We  have  from  time  to  time,  according
 to  the  census  figures,  pasSed  the  Delimita-
 tion  Act.  The  Delimitation  Act  952
 came  after  the  census  of  95]  and  after
 the  census  of  1961,  Delimitation  of  Con-
 stituencies  Act  was  passed  in  1962,

 Therefore,  we  are  following  a  certain
 prifciple  and  certain  methods  of
 procedures  which  have  been  enjoined
 upon  us  by  the  Constitution  itself,

 Coming  {te  the  question  of  their
 Stievance  Yegatding  the  finance  and
 disttibution  of  revenue,  I  would  appeal
 to  the  public  men  of  the  southern  States
 to‘inake  out  their  case  and  fight  it  out
 ‘with  the  Finance  Commission.

 MAN  TON,  MEMBER  :  We  have  been
 Halting  for  so  misny  years,
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 SHRI  R,D.  BHANDARE  ;  Please
 continue  to  fight,  Ultimately  wisdom
 must  prevail  on  the  Finance  Commission
 to  take  into  consideration  those  four
 factors,  namely,  collection,  population,
 backwardness  and  necessity  of  «  particular
 State.

 T  have  gone  through  the  diflerent
 reports  of  the  Finance  Commission  and
 ]  have  seen  how  they  have  changed  and
 modified  their  views  and  pitneciples  from
 time  to  trme.  Now  we  are  reaching  some
 finality,  I  hope  that  before  we  reach
 the  final  stage  of  that  finality,  if  you
 continue  your  efforts,  you  will  suceed  in
 getting  cettain  specificy  clear,  principles,
 which  would  not  be  changed  or  modified
 in  futule.

 T  hope  you  will  do  it.

 Now,  tegarding  the  bonus  and  the
 distribution  of  revenue  and  payment  of
 grants  by  the  Union..,(/aterruption)  L
 do  not  find  fault  with  your  fight,  Since
 you  have  not  been  able  to  succeed  so
 far,  3  am  advising  you  to  continue
 your  fight  until  you  suceed.  I
 appreciate  your  problem  and  the
 sentiments  behind  the  speech  made  by  the
 hon,  Member.  So  far  as  the  distribution
 of  revenue  and  payment  of  grants  by  the
 Union  is  concerned,  it  is  a  matter  to  be
 dealt  with  by  the  National  Development
 Counci].  Have  we  not  evolved  a  forum,
 a  nexus,  between  the  Centre  and  the
 States  in  the  gamut  of  Centre-States
 relationship  that  we  thrash  out  certain
 problems  in  the  National  Development
 Council  ?

 I  have  gone  through  the  Report
 which  was  submitted  only  yestetday  the
 extracts  of  which  have  been  published
 in  today’s  papers,  The  Times  of  India
 has  given  extracts  elaborately,  Ever
 since  your  Party  has  got  certain  powerful
 voice  in  the  House  and  ever  since
 Shri  Manoharan  spoke,  for  the  flest  time,
 {a  the  month  of  March,  1967,  f  was  the
 fizst  man  to  deal  with  the  position  of  the
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 Centre-States  relationship  incorporated
 in  the  Constitution,  We  have  developed
 cettain  nexus.  There  »  some  constitutional
 atrangement  and  we  have  ulso  evolved
 certain  extra-ordinai  y-eatra-constitutional
 methods  whereby  the  nexus  is  established
 between  the  Centre  and  the  States.  For
 example,  there  is  the  Planning
 Commission  or,  to  give  you  an  other
 example,  there  5  the  National  Develop.
 ment  Council.  1  you  want  to  fight  for
 more  money  and  finance,  you  should
 take  up  the  matter  in  the  National
 Development  Council.  ॥ ह ह  certain  that
 your  Chief  Minister  is  powerful  enough
 {o  enable  his  voice  t©  prevail  upon  in  the
 National  Development  Council,  TI  have
 no  doubt  whatsoever,  not  the  =  slightest
 possible  doubt  about  t.  As  a  result  of
 that  powerful  voice,  the  Central
 Government  is  also  from  time  to  time
 allocating  certain  sums  which  are  the
 cause  of  grievances  made  by  sOme  of  the
 other  States.  Anyway,  |  am  noc  dealing
 with  that  problem  at  all.  My  appeal  to
 you  WS  that  you  should  take  up  the  matter
 with  your  Chief  Minister  and  ask  him  to
 fight  your  Case  in  the  National  Develop-
 ment  Council,

 Sir,  with  these  words,  |  think,  no
 useful  purpose  will  he  served  by  amendiog
 the  Constitution  and  1  hope  that  my
 hon,  friend  will  seek  the  cemedy  in  the
 proper  forum  and  withdraw  this  Bill  if
 he  can.

 SHRI  SOMNATH  CHATTERJEFR
 (Burdwan):  Mr.  Chairman,  Sir,  the
 Bill  that  we  are  considering  today  relates
 to  the  amendment  of  the  Constitution,
 Ariicles  8l  and  82  are  proposed  to  be
 amended  to  provide  for  representation
 in  this  House  on  the  basis  of  95l  census
 figures,

 So  far  as  we  on  this  side  of  the
 House  are  concerned,  we  appreciate  the
 sentiments  that  have  prompted  the  hon,
 Member  to  move  this  Bill,  But  we  wish
 to  make  an  objective  study  Of  the  propased
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 amendment,  I  request  the  bon.  Mover  of
 the  Bill  also  to  consider  it  on  that  basis.
 It  is  not  &  Question  of  eitker  north  or
 south,  or  rorth  s-~south.  After  all,
 what  is  being  moposed  to  be  done  is  to
 amend  the  Constitution  itself  which  is
 the  orgume  law  of  the  country  aga
 whole,

 We  cannot  amend  the  Constitutien
 and  make  a  provision  in  tegard  to  the
 representation  in  the  House  of  the
 People  on  the  basis  of  the  failure  or
 Success  of  the  family  planning  programme,
 ह  requires  something  more  than  that,
 So  far  as  the  total  number  of  membership
 of  the  House  of  the  people  is  not  to  be
 altered  as  is  provided  in  article  Bh,  we
 feel  it  will  be  creating  an  unreal  situation
 il  on  the  basis  of  the  WSL  census  figures
 we  go  00  having  representation  in  the
 House  of  the  People.  That  will  result
 in  giving  preference  of  weightage  to
 Particular  States  and  creating  an  unreal
 situat.uon  so  fur  us  the  tatal  population
 is  concerned.  An  increase  or  decrease
 in  population  may  not  be  Only  due  to  the
 success  or  falluic  of  the  family  planning
 Programme.  There  may  be  diverse
 causes  and  reasons  for  it.

 Coming  from  West  Bengal  as  }  do,
 there  has  been  a  great  increase  in  the
 population  of  West  Bengal  for  causes
 wholly  beyond  the  control  of  the  State
 Government.  So  masy  other  factors  are
 abo  there.  3  do  not  wish  to  place  it
 before  the  House  trom  the  point  of  view
 of  a  particular  State.  Here,  we  are
 considering  an  amendment  of  the
 Constitution  which  is  applicable  to  the
 country  as  a  whole,  Therefore,  to  consider
 tepresentatien  in  this  House  only  ou  the
 basis  of  a  particular  census  figures,  avd
 for  that  matter  of  ‘1981,  will  create  an
 unreal  situation,  It  will  not  take  note  of
 an  increase  or  decrease  in  the  population
 for  diverse  reasons.  So  far  as  we  on
 this  side  of  the  House  are  concerned,  we
 feel  that  a  proper  representation  in  the
 House  depends  on  a  completely  different
 structure  than  as  it  is  eonteined  in
 article  88  of  the  Constitution.  We  feel
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 that  until  and  unless  the  House  cepresents
 different  classes,  different  sucicties,  as  a
 whole,  it  does  nol  truly  reflect  the
 tepreseatation  of  the  tetal  population  in
 the  country.  This  proposed  amending
 Bill  docs  not  take  that  into  consideration.
 ti  only  seeks  to  retain  the  total  oumber
 of  membership,  The  basis  of  ropulation
 is  also  maintained,  The  only  diflerence
 that  is  sought  to  be  achieved  is  to
 perpetuate  the  representation  that  has
 already  been  given  on  the  basis  of  the
 1951  census  figures

 Our  submission  is  that  so  far  as  the
 Question  of  representation  in  this  House
 is  concerned,  it  has  to  be  related  on  the
 basis  of  pupulation  which  is  sought  to  be
 fetained.  But  it  must  take  note  of  the
 difference  in  the  population,  either
 increase  or  decrease  in  the  population.
 For  that  purpose,  the  census  figures  have
 to  he  taken  into  account.  For  that  matter,
 only  the  current  census  figures  have  to  be
 relied  upon.  Therefore,  we  regret  that
 we  ate  unable  to  support  the  hon.
 Member  who  has  moved  this  Bill,  This
 is  so  far  as  clauses  2  and  3  of  the  Bill
 are  concerned.

 Clause  4  raises  a  very  important
 question,  namely,  the  allocation  of
 revenues  between  different  States.  Yor
 that  matter,  we  from  our  part  of  the
 country  also  feel  very  strongly  about  it.
 tam  very  glad  that  the  Tamil  Nadu
 Government  has  set  up  a  Committec
 consisting  of  very  high  dignitaries  and
 well-known  persons.  They  have  given  8
 Report  the  extrects  of  which  have
 atrearted  In  today’s  papers,  The  Committee
 is  asking  or  suggesting  for  re-orientation
 in  the  Centre-States  relationship  ond
 Suggesting  a  re-thinking  on  it.  We  dv
 Tee]  and  we  have  demanded  that  the
 States  must  havé  greater  resources  that
 what  they  are  being  given  now-a-days.

 16,90  ह ल

 We  ese  at  ons  with  the  hon,  Mover,
 and  ip  fast,  We  have  demanded  this,  and
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 if  |  may  say  so,  we  shall  be  asking  the
 Central  Government  to  reconsider  the
 position,  and  if  necessary,  we  shall  also
 ty  to  move  appropriate  Bills  for  the  con.
 sideration  of  this  House  so  that  the  entire
 Centre-State  telationship  and  structure  is
 reconsidered  and  the  States  are  given
 their  due  position  in  the  federal  structure
 of  India,  so  that  we  may  not  have  to  rush
 to  Delhi  for  the  purpose  of  meeting  our
 own  needs,  when  Inge  amounts  of  reso-
 urces  are  being  realised  from  the  States
 and  given  to  Delhi  and  are  not  given
 back  to  the  States  from  which  they  are
 coming.  Therefore,  it  requires  a  compl.
 ete  overhaul  of  the  entire  Centre  State
 relationship  as  now  laid  down  in  tbe  Con-
 stitution  of  India,  which  does  not  fulfil
 the  aspirations  of  the  people  of  the  diffe~
 rent  States.

 We  cannot  be  subservient  to  the  cen-
 tre  for  all  time.  We  are  providing  the
 centre  with  funds,  and  we  cannot  bend
 our  knees  before  the  Centre  for  all  time
 for  the  purpose  of  meeting  our  needs.

 Therefore,  3  would  request  the  hon.
 Mover  not  to  press  this  particular  amend.
 ing  Bill,  but  if  necessary  to  come  forward
 with  a  proper  amendment  to  the  Consti.
 tution  which  will  take  note  of  the
 maladies  that  have  cfept  in  because  of
 ceitain  provisions  of  the  Constitution  of
 India  in  the  bodypolitic  of  India  asa
 whole,  and  give  a  complete  reorientation
 to  the  provisions  especially  the  financial
 provisions  as  aie  enshrined  in  the  Consti-
 tution  of  India  today.

 Phere  is  a  provision  inthe  Constitu-
 tion  fot  the  setting  up  of  an  inter-State
 council,  which  has  not  been  given  a  shape
 us  yet.  We  have  demanded  that  various
 subjects  which  are  now  either  in  the
 union  or  Concurrent  List  should  be
 assigned  to  the  State  list  only,  because
 after  all,  the  States  are  functioning  in
 their  areas  and  they  have  been  given
 certain  powers  only,  but  not  all  the  powers,
 They  have  their  obligations,  but  they  have
 not  their  rights.  They  have  not  the  finan~-
 cial  resources.  Therefore,  it  requires  consi-
 derable  changes  and  re-thinking  about
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 how  several  aiticles  of  the  Constitutions
 can  be  amended  or  altered,

 The  amendment  which  has  been
 proposed  bythe  hon  Movet  docs  not
 in  our  subinission  mect  with  the  real  equip-
 ments  of  the  situation  We  feel  that  unless
 and  until  there  is  areil  approach  made
 to  solve  these  pioblems,  piece  meal  pro-
 visions  like  this  would  not  help  veiv
 much,

 Before  conclude,  !  would  tke  to
 assure  the  hon.  Mover  that  we  have
 been  considering  the  e  proposed  anend
 mems  fiom  ipuicly  objective  yomt  of
 view  Although  we  iprecnite  =  hs
 sentiments,  yet,  |  whould  Jike  to  submit
 that  this  is  a  matter  which  must  depend
 upon  an  objective  assessment  of  the
 situauion  I  wish  to  assure)  my  hon,
 Friend  that  we  have  tot  nothing  against
 the  State  of  Tamil  Nadu  on  the  contrary,
 we  have  the  most  fraternal  feelings  for
 the  people  and  the  Guvernnient  of  Tamil
 Nadu,  and  4  would  reduest  my  hon
 Friend  not  to  treat  our  opposition  from
 the  point  of  view  of  any  particular  State
 Of  any  particular  11%  छा  tle  people  of
 any  particular  Stite  From  an  objective
 point  of  view,  we  Teel  that  this  Hill
 will  not  be  worth-ewhile  [hit  is  why
 ]  would  request  the  hon  Move  not
 to  press  this  Bill  In  uts  present  form  Ue
 can  bring  forward  new  legislation  to
 meet  the  reQuirements  of  the  sttuition,
 and  we  shall  certainly  consider  ab  on
 a  proper  and  objective  basis

 SHRI  N,  SHIVAPPA  (Hassan)  Lise
 to  make  some  Salient  constitutional  posnts
 fot  the  consideration  of  the  hon
 Mover  of  the  Bill,  !  think  thit  he  has
 completely  lost  sight  of  the  very  objective
 with  which  this  Bill  ought  to  have  been
 brought  forwaid,  namely  the  economic
 point  of  yew.  Tam  glad  that  he  ventured
 to  exploit  the  achievement  made  by  Tamil
 Nadu  se  far  as  tho  syecess  of  the  fanyly
 planning  operations  are  concerned,  and
 mg  hon,  friend  who  spoke  eather  has
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 already  complemented  him  on  this,
 lthipk  this  particular  aspect  is  mostly
 legressive  im  nature,  After  all,  We  are
 living  ina  world  ot  progtess  and  com.
 mitted  to  progicssive  policies  and
 piogrammes  When  that  ts  our  commit.
 ment  when  that  I5  our  aspiration,  I  do  not
 know  why  we  have  to  go  back  from  97
 to  1951  Considering  what  Is  basically  in
 the  mind  of  the  hon  Membe:  in  adducing
 this  irgument,  may  I  quote  to  him  a  Jittle
 bit  of  statistics  ?  The  States  reorganisa~
 tion  took  place  in  986  With  that,  Madras
 State  lost  one  or  two  seats  But  it  was
 not  becruse  of  any  significant  result  in
 the  family  planning  drive  but  manly
 because  «  f  the  loss  of  certain  areas  from
 that  Stic  Some  areas  formly  in  the  State
 were  divided,  some  poition  was  added  to
 Madras  from  Andhra,  some  haye  been
 wiven  to  Mysore  Tot  example,  the  South
 Kanara  district  which  was  in|  Madras  and
 tnany  other  parts  which  were  in  Madras
 were  givento  Mysoie  Ilhat  means  loss
 of  a  town  or  area  with  a  population  suffi-
 Cient  to  elect  teo  MPs  It  was  a  consi-
 derable  foss  of  population.  That  being  so,
 to  think  का  97]  {that  itis  the  success
 of  the  family  planning  drive  that  has  been
 tesponsible  for  this  decrease  in  population
 and  so  we  should  go  back  to  the  year
 95]  when  the  position  was  not  so,  and  to
 make  it  the  ground  for  such  a  constitu.
 tional  amendment  looks  too  small
 a  point  for  this  August  House  to
 consider,

 }hope  my  hon  friend  will  also  bear
 with  me  if  L  give  him  some  more  infor.
 mation,  Take  the  Andhra  Pradesh  and
 Madras  (Alteration  of  Boundaries)  Act
 of  1959,  Under  Parts  1  ,  NI,  and  JV
 thereof,  something  like  300  willages  had
 been  left  out  from  the  area  of  the  Madras
 State,  his  would  constitute  not  fess
 than  one  big  parliamentary  constitiemcy,
 How  can  this  be  compensated  hy  bringing
 the  argument  of  the  reduction  of  popu.
 lation  by  the  family  planning  drive.  That
 aigument  biought  as  a  reason  for  thé
 anendment  of  the  Constitution  m  a
 Private  Member's  Bill  uke  the  ome  we  are
 considering  dost  ot  seem  to  haye  any bearing  on  the  point,
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 Again,  under  the  SR  Act  of  1956,
 Madras  fost  a  considerable  part  af  Chittoor
 district  to  Andhia  and  also  some  parts  of
 South  Canara  and  some  other  parts  to
 Mysole.

 SHRI  DHNANDAPANI  (Dharapuram)  ;
 है) क  962  Our  representation  was  43;  in  967
 i  came  down  to  3M,

 SHRI  ON.  SHUVAPPA:  After  ‘1956,
 whichever  party  may  have  been  in  power,
 whatever  may  be  the  Jegal  aspect,  both
 the  concerned  Governments,  the  partner
 Goveinments  committed  themselves  to
 erchange  the  boundaries  and  in  the  =  pro-
 cess,  the  Madras  Government  lost  a
 considerable  part  of  its  emstahile  popula-
 tion,  That  means  you  ate  going  back  to
 I95t,  You  are  bringing  forward  this  Bill
 now  and  say  that  we  have  tu  go  buck  to
 Sh  If  you  have  got  8  populanon  prob-
 lem,  Jet  us  sce  what  you  say  ?  What  iS
 the  :eal  shortage  of  the  population  which
 ha  really  hit:  you.  representative  chara-
 «ter?  Where  is  the  case  ?  Phe  word  ts:
 the  preceding  census,  It  3६  a  coustitue
 tional  provision.  For  that  you  want  to
 have  the  census  held  in  95I.  You  want
 the  C'onstitution  to  be  stagnant  and  there
 should  be  no  flexibility,  But  some  othe:
 conimiuttve  to  be  formed  now  and  then
 once  in  ten  years  Oo:  so  for  giving  repre-
 sentation  to  the  people  us  and  when
 population  grows,  Either  on  the  family
 planning  front  or  on  some  other  front,  3६
 5  not  desirable  for  Parliament  to  have  it
 rigid  as  in  95l,  what  case  has  been  made
 out  that  it  should  be  ‘1951  ?  There  is  no
 lJeason  why  it  should  be  95i,  No  case
 has  been  made  out,

 The  financial  aspect  comes  under
 281,  We  are  glad  our  great  stalwarts,
 educationists,  retired  judges  and  sitting
 judges  contribute  all  their  intellect  and
 experience  to  certain  things  in  the  Consti-
 tution.  When  we  want  to  change  it
 for  the  progress  of  the  teally  deserving
 People,  whenever  socialist  programmes
 and  policies  are  introduced  or  imple-
 mented  we  find  them  not  co-operative
 from  that  corner,  If  there  are  some  com-
 mittess  at  the  instance  pf  Madras  or
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 Mysore  or  W).P.  and  if  they  do  these
 things,  what  will  be  the  fate  of  this
 supreme  hody?  J]  want  to  inform  the
 hon.  Mover  that  he  should  have  brought
 before  this  House  a  Bill  ina  different
 manner.  He  may  want  to  appoint  some
 Other  committee  to  probe  into  the  feasi-
 bility  or  economic  viability  as  to  what
 should  be  done  in  respect  of  a  particular
 matter,  whether  a  quota  should  be  taken
 out  from  the  Central  Government  for  that
 part  of  the  country.  We  have  a  program=
 me  to  encourage  backward  areas,  whether
 in|  Madtas  or  Mysote,  That  is  our  policy,
 If  the  Opposition  people  are  cu-operative
 with  us,  schemes  will  be  implemented
 and  we  shall  welcome  that.  There  should
 be  financial  allocation  from  the  (  entre
 through  constitutional  methods  by  means
 of  investigation,  feasibility,  etc.  on  a
 national  basis,  Why  should  there  be  a
 constitutional  amendment  for  article  280
 ar  28]9  All  the  resources  that  the  Centre
 is  getting  afe  to  be  distributed  through
 the  agency  of  the  peuple  and  we  are  the
 voice  of  the  reople  here  and  we  are  sitting
 here.  Are  we  to  he  guided  or  directed
 to  by  some  small  minor  committee  which
 is  to  be  set  up  by  some  State  ?

 We  take  strong  obyection  to  it.  When
 we  see  sonic  States  are  developing  some
 disintegiating  tendencies,  methods  and
 manners  ina  federal  ol  unitary  structures
 of  our  county,  when  we  have  got  our
 own  structures,  when  we  have  got  our
 own  unitary  system,  and  this  Central
 Pathiament,  why  should  we  not  ask  the
 Panliament  to  deliberate  this,  at  our  own
 instance,  and  ask  thata  Committee  be
 appointed  to  proble  into  the  matter  ?
 Instead  of  that,  for  a  particular  State,
 for  a  particular  reason,  if  one  such
 amendment  is  tu  be  made,  then  some  of
 my  friends  aie  oprusing  the  amendment
 and  rightly  soon  the  ground  that  the
 Constitution  is  in  the  interests  of  the
 natiun  and  its  progress.  When  some  talk
 of  more  power,  nobody  will  raise  his  hand
 and  say  that  the  Constitution  should  be
 amended.  When  it  isa  talk  for  the  sake
 of  somo  Supreme  Court  judges  or  high
 court  judges  or  some  others,  the  privileged
 class,  then  of  course  the  fyndamental
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 right  28  always  there,  the  green  signal  is
 to  be  given,  uothing  to  he  touched  [his
 ts  how  we  are  thinking  [hese  are  smullet
 things.  Let  us  be  broad  and  let  us  have  १
 broader  thinking  Ict  us  have  a  bioader
 outlook  to  sec  thit  something  2s  done  only
 within  the  ambit  of  the  Constitution

 There  is  absolutely  no  necessity  for
 a  Bill  tke  ths  to  amend  the  Constitution
 on  this  ground  There  ts  every  opportu-
 nity,  there  is  evety  ptoviston,  which  ts
 enshrined  in  our  Constitutron  through
 which  we  con  constitute  anybody,  we  can
 constitute  somebody  at  the  instance  of
 the  Government,  with  the  co-operation
 of  all  sections  of  th,  House,  and  thereby
 some  relief  cain  be  given  to  the  govern-
 ment  or  tne  people  concerned  Or,  this
 Dehmitation  Commission  will  come  again
 withip  0  years  to  go  intoit  18  you  are
 Mterested  in  raising  the  populition,  you
 will  40  deal  with  family  planning  and
 tatse  the  population  and  take  +  seater
 Quota,  But  is  it  our  intention  to  see  that
 Parliament  should  give  repres.ntation  by
 having  say,  a  thousind  Membeis  hee  ?

 So,  this  is  not  the  object  with  which
 we  have  to  function  Therefore  J  re  luest
 the  Mover  to  withdraw  this  Bill  in  the
 broader  interests  of  the  n-tion  and  to
 safeguard  the  Constitution  ind  the  tnten-
 tion  of  the  framers  of  the  Constitution

 I  thank  the  Ch  ॥  for  the  ¢pportunity
 gvento  me  to  spell  out  my  tnoughts
 on  this  Bul

 st  झार०  बी  बड़े  (वरगोन)  यह  जा

 कांस्टोट्यूशन  बिल  हाउस  के  सामते  लाया  गया

 है  इसके  जो  खहेश्य  है  उनमे  यह  लिखा  हुभा है

 “It  as  seen  that  the  main  reason  for
 decrease  in  population  in  the  State
 was  the  effective  implementation  of
 the  Family  Plinning  Programme  0९
 this  State,’
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 इसका  मतलब  यह  है  भौर  म।ननीय  सदस्य

 का  कहना  यह  है  कि  तमिलनाडु  म  चू  कि  फैमिली

 प्लानिंग  सफल  हो  गया  हे  दौर  उस  कारखा  से

 उसकी  जन  सख्या  कम  हो  गई  है,  इस  वास्ते

 L95)  को  सैसस  फिगर्ज  को  लिया  जाना  च्चा  हये।

 यह  जो  कारण  बताया  गया  है  ठंक  कारण  नही

 है।  950  से  लेकर  97)  तक  मध्यप्रदेश  या

 दूसरे  प्रदेशो  मे  पापुलेशन  बढ़  गई  है।  च  कि

 वहाँ  की  पापुनेशन  बढ़  गई  है  इस  बास्ते  वद्दा  वे

 लोगा  को  प्रतिनिधिस्व  देने  से वचित  रखना  ठौक

 नही  होगा  ।  उनका  प्रापर  रिप्रिजेटेशन  हाउस  में

 न श्ाएं  ऐसा  करना  ठीक  नहीं  है  ।  इन  स्टट्स
 का  गदि  इस  बिल  का  यह  उद्देष्य  ह  नि  जति

 निधित्व  देने  से  वचित  रया  जाये  तो  म॑  उसको

 पोज  करता  हु  इसका  बिरोध  करता  हू।

 मुख्यत  दस्त  बिन  का  लाने  का  एक  कारगा  यद

 बतापा  नया  है  कि  95]  के  थाद  तमित  साई
 मे  ऊे  मेती  पजानिग  प्रेगम्ज  की  वजह  से  जन-

 संख्या  बम  हा  गई  है  ।  मैं  नही  समझता  7  वि

 जनपसख्या  कम  होने  का  यहो  कारण  हे  इसके
 शोर  भी  कारण  हो  सकते  है।  मद्रास  मं
 बरोजगारी  हाने  की  वजह  से  बहुत  से  लोग,  बहुत
 सी  वहाँ  वी  पापुलेशन  वहाँ  से  मध्य  प्रदेश  में  श्रा
 गई  है  बम्बई  में  चती  गई  है  तथा  श्रन्स  प्रदेशों
 में  चती  गई  है  ।  इस  कारण  भी  हो  सकता  है
 फि  तमिलतार  को  प  पुलेशन  कम  हो  गई  हो  ।
 मैं  नहो  कहता  2  कि  वहाँ  फैमिली  प्लासिंग
 सक्तमफ्न  वही  हुआ है  हुमा  होगा  ।  लेकिन
 उसका  रिवाई  उसकी  बछ्शीश  क्‍या  यह  देनी
 चाहिपे  कि  L95!  की  जो  पापुलेशन  उसकी  थी
 उनका  माल  कर  उमको  रिप्रिजेटेजन  दिया  जाए  ?
 “से  तरह  से  करना  गलत  होगा  ऐसा  करना
 बारी  पदशो  के  प्रति  अस्याय  करना  होगी  )
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 95]  रखने  का  क्‍या  कारण  है  ?  इससे
 इनको  फायदा  होता  है  इनके  सित्रा  और  कोई

 कारण  नही  बताते  है।  949  क्यो  नहीं  रखते

 है  ?  जो  मुख्य  उद  श्य सविथान  में  लिखा  हुमा

 है,  मै समभता  हू  कि  उसको  ही  थे  खत्म  करना

 चाहते  है।  यह  उद्देश्य--8]  वें  आडिकिल

 में  लिखा  हुआ  है

 “There  shall  be  allotted  to  such  State
 a  number  ot  seats  in  the  House  of  the
 People  in  such  manner  thit  the  ratio
 between  that  number  and  the  popula-
 ston  of  the  State  isso  fai  as  practi-
 cable  the  same  fo  all  States”

 टकवेलेटी  का  जो  प्रिसपल  संविधान  म  दिया

 हुआ  है,  इस  इक्वेलेटी  के  प्रिसिपल  को  हो  मे

 खत्म  करना  चाहते  है  ।

 उसलिए  मै  समझता  हू  कि  951  के  सैन्सस
 को  भ्राधार  बना  कर  यह  बाकी  प्रदेशों  के  साथ
 अन्याय  कर  रहे  है  ।  वद्र  कहते  है  कि  कुछ  प्रदेशों
 में  पापुलेशन  के  बड़  में  का  कारण  यह  है  कि  वहा
 के  लोगो  ने  फैमिली  प्लानिंग  को  नहीं  भ्रपनाया
 मेरे  विचार  में  पापुलेशन  बढ़ने  के  और
 भी  कई  कारण  है।  उदाहरण  के  लिए  चूंकि
 ्रादिवांसयों  मे  बहुपत्नो  प्रथा  प्रचलित  है,  इस

 लिए  उनकी  पापुलेशन  ज्यादा  बढने  की  संभावना

 है  1  मध्यप्रदेश  को  पापुलेशन  बढने  का  एक  कारण

 ग्रह भी  हो  सकता है  ।  मेरा  कहना  यह  है  कि
 जिन  प्रदेशों  की  पापुलेशन  बढ  गई  है,  उनके
 प्रति  झन्याय  क्‍यों  किया  जाये  ।  यदि  माता-पिता
 फैमिली  प्लानिंग  त  करें,  तो  उनके  बच्छों  को  उन
 के  अधिकारों  से  बंचित  नहीं  किया  जाता

 चाहिए  ।  जू  कि  यह  बिल  सूलभूत  इनबेलिटो  के

 प्रिसिपल के  खिलाफ  है,  इस  लिए  मैं  इस  का
 है. |  कहता  हैं  ।
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 949  में  कॉस्टीट#ठ  एसेमब्ली  के  सामने
 भी  यह  सवाल  श्राया  था  उ  को  डोबेट्स  के
 पेज  408  पर  यूनियन  कॉस्टीट्यूशन  कमेटी  की
 रिपोर्ट  का  यह  भाग  दिया  गया  है,

 “The  Committee  did  not  go  into  the
 details  of  the  revised  scheme  of  alloca-
 tion  of  seats  in  the  Council  of  States
 piepared  by  office,  as  owing  tO  mergers
 of  various  types  the  position  of  the
 {ndian  States  i5  still  unsettled,  They
 Were  of  the  view  that  it  was  advisable
 tO  postrOne  consideration  of  the
 detatled  allocation  of  seats  to  a  Jater
 date  the  Committee  while  reiterating
 then  previous  decision  that  the  repre-
 sentation  Of  units  in  the  Council  of
 States  shill  be  on  the  scale  of  one
 representative  for  every  million  of
 the  population  up  to  five  mtthons  of
 the  ropulation  plus  one  representative
 for  evely  additional  two  miljions  of
 the  population  thereafter,  considered
 It  unnecessary  to  adhere  to  the
 Othe:  decision  that  the  Maximum
 number  of  representatives  from  any
 one  unit  shall  be  limited  to  twenty
 five  It  was  found  that  only  two  States,
 namely,  Macias  ahd  United  Provinces
 would  be  affected  by  the  :mposition
 of  such  a  limitation  and  that  an  abro-
 gation  of  this  hhmuit  while  securing
 unilormity  would  involve  only  an
 increase  by  seven  seat  in  the  total
 numbet  of  seats  which  would  be  well
 within  the  overall  maximum  of  250
 members  provided  for  in  article  67  Qa)
 of  the  Draft  Constitution,”

 इस  म  कहां  गया  हे  कि  इस  प्राविजन  से  मद्ास
 झोर  उत्तर  प्रदेश  के  साथ  थोडा  अन्याय  होगा,
 लेकिन  फिर  भी  कॉस्टीट्ग्रुएन्ट  एसेम्बली. ने  ईक्वे-
 लिटडी  को  कायम  रखने  क  लिए  झार्िकल  8]
 शौर  82  पास  किये

 माननीय  सदस्य  i95]  at  सेभ्सस  को
 झांधाय  बनाता  चाहते  हैं  1  प्रगर  ‘1949  था
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 उससे  पहले  की  पापुलेशन  'फिग्  ले,  तो  मब्य
 प्रदेश  को  लाभ  हो  सकता  है।  मैं  समकता  हु  कि

 माननौय  सदस्य  l95]  के  सैन्सस  की  बात  इस
 लिए  कहू  रहे  है  कि  इससे  उनकी  स्टेट  को  फायदा

 होता  है।

 साननीय  सदस्य  ने  यह  संशोधन  रखा  है  कि

 स्टेद्स  को  जो  ग्रान्ट  दी  जाती  है,  वे  957  की
 सैन्मस  के  झाधार  पर  दो  जाये  1  मैं  इस  बात  से

 सहमत  हू  कि  स्टेटरा  को  ग्राग्टस  देने  में  श्रन्याय

 द्वोता  है  ।  मध्य  प्रदेश  वो  मिलने  वाली  गआन्ट  के

 बारे  में  हमने  कई  बार  श्रावाज  उठाई  है  कि  केन्द्र
 से  हमको  पूरा  पेसा  नहीं  मिलता  है।  लेकिन  उस
 का  मतलब  यह  नही  है  कि  हम  इस  बारे  95]
 की  सेन्सस  को  श्राधार  बना  ते  |  ग्रान्ट्स  व ेसबंध

 में  जिन  स्टेट्स  के  साथ  ग्रन्याय  होता  है  उनको

 झपनी  ग्रान्ट्स  में  वृद्धि  कराने  के  लिए  प्रयत्त  करना

 चाहिए ।  मै  नहीं  समभता  कि  ज्यादा  ग्रान्ट्स
 प्राप्त  करने  वे  लिए  कास्टीटयूजशन  में  एमेडमेट
 किया  जाना  चाहिए?  1 उसके  प्रोर  तरीके  है  1

 चूँकि  इस  बिल  मे  उुछ  प्रदेशों  के साथ  यह

 कहू गर  अन्याय  किया  जा  रहा  है  कि  वहाँ
 फैमिली  प्लानिंग  सबसेसफुल  नहीं  ढ्ध्ा  है,  इस

 लिए  मैं  दरका  विरोध  वरता  हैं  ।

 SHRI  N,  ह ज  P  “SAL  ४४  (Betul).  Mr
 Chairman,  |  s:8e  to  aprose  this  Bill  totally,
 not  because  I}  am  opposed  to  any  large
 Tepresentation  to  the  State  of  Tamilnadu  in
 this  chamber,  nor  am  }  opposed  to  more
 just  and  eGuitable  allocation  of  funds
 trom  the  Centre  to  Tamilnadu—in  fact,
 it  would  be  over-stmplification  of  the
 entire  matter  to  say  that  the  Bull  purely
 seeks  these  two  added  facilities  and  con-
 gessions  for  Tanulnady,  namely,  larger
 representation  in  the  House  and  better
 allocation  of  funds  from  the  C  entre—-but
 because  the  Bill  dislodges  and  dispenses
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 with  a  cardinal  and  o  very  basic  and
 fundamental  concept  on  which  our  entire
 polity  and  our  (  onstitution  has  been  built
 up

 This  Bill  in  fact  hits  at  the  root  of
 the  equality  of  people  to  which
 Mi  Bhandaie  tetferred  He  brought  in
 a  lot  of  erudition  in  his  speech,  9  wish
 to  confine  myself  to  the  common
 point  only  The  object  has  been  fauly
 well  explained  in  the  purpose  of  the  Bill
 T  was  wondering  whether  there  is  a  case
 to  be  considered  Ajter  1६  head  the
 arguments  of  the  leirned  Move:  of  the
 Bill  To  am  ever  more  convinced  that  this
 Bil)  desetyes  out  right  rejection,  the
 sooner  we  00  it,  the  butter  it  will  be,

 Sir,  |  can  understand  the  grievance  of
 the  Mover  of  the  Bill  His  grievance
 to  my  mind,  isthis  ‘Tht  ts,  the  people
 of  Tamilnadu  wet.  Sensible  enough  after
 1954,  to  implement  the  teachings  of  the
 Family  Plunning  Department,  they  behaved
 with  certain  caution  and  testruint  and
 discipline  in  the  bedroomms  ifter  795  and
 as  a  result  of  thit  there  is  a  direct
 penalty  to  the  people  of  Tamiinadu

 SHRI  MURASOLI  MARAN  We
 took  it  up  only  after  1951,

 SHRI  ह. ह  kh  7  SALVF  That  ts,
 ought  we  to  penalise  anybody  retrospec-
 tively  ®  Why  did  they  not  do  it  before
 954  ?

 Why  should  they  not  be  penalised
 retrospectively  ?

 SHRI  MURASOLI]  MARAN.  I  said,
 we  took  it  up  only  sftet  1951  eee

 SHRIN,  K.  P  SALVE  Tf  all  the
 States  want  to  undo  the  damage,  how  can
 they  do  i¢  retrospectively  now?  That  is
 the  point,  There  should  be  n  fair  ebance.
 That  is  his  grievance.  %  appreciate  the
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 argument,  His  point  was  this.  The
 Tamilnada  citizens,  as  responsible  citizens
 took  the  Famil  Planning  programme  more
 seriously.  There  are  other  States  also.
 They  took  this  programme  seriously  and
 therefore  they  must  not  be  penalised.
 That  is  absolutely  clear.  All  right;  but
 then,  is  this  the  only  way?

 Ts  this  the  only  manner,  the  only
 method,  by  which  the  grievance—if  at  all
 genuine—could  be  redressed  ?  Would  it
 make  any  difference  if  insted  of  30,  there
 wouid  be  32  Members  here?  My
 responsible  submission  is  that  that  by  itself
 would  nat  make  any  difference  such.

 Nor,  Sir,  do  ]  see  any  point  in  the
 contention  raised  by  the  Mover  of  the
 Bill  that  the  existing  provisions  of  Art.
 8l  in  the  Constitution  is  giving  a
 tremendous  incentive  to  the  success  of
 family  planning.  This  is  contrary  to  human
 psychology.  Cana  man  behave  himself,
 because  he  is  worried  that  asa  result  of
 his  misbehaviour  there  is  going  to  be
 lesser  representation  or  more  representation
 to  the  Lok  Sabha?  As  I  said,  itisa
 common-sense  point  of  view,  1  am  not
 4  constitutional  lawyer.

 Argument  have  been  advance,  It  has
 been  said  that  Art.  8las  it  is  enshrined
 postulates  or  contemplates  representation
 to  States  on  the  basis  of  population.
 People  would  not  take  family  planning
 teachings  very  seriously,  for,  if  they  take
 it  seriously,  representation  in  this  chamber
 would  be  less,  Sir,  rarely  have  I  heard
 arguments  which  are  more  fantastic  than
 this,  They  have  no  idea;  it  makes  little
 difference  to  people  whether  there  are  30
 representatives  of  Tamilnadu  or  31  or  32,
 33  or  35,  33  of  them  can  do  as  good  work
 as  alk  520  of  us  put  together.  So,  there
 is  no  qualitative  evaluation.

 After  all,  the  Mover  seems  to  reduce
 the  entire  human  problem  to  a  simple
 mathematical  formula  like  the  Malthus
 theory,  He  worked  this  out  with  some
 geometry  and  cams  out  with  certain
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 Malthusian  proposition  on  population—
 someone  said  he  ptopounded  this  theory
 without  consulting  his  wife  and  that  is
 why  the  human  aspect  was  completely
 forgotten.  But.  Sir  let  us  not  be  guilty
 of  amending  the  Constitutions  without
 proper  consultations.  If  ,one  were
 to  see  carefully  and  examine  the  scheme
 of  Article  8l,  one  would  find  that  in
 terms  of  Article  81,  the  entire  country  is
 divided  into  territorial  constituencies  in
 different  States.

 There  are  500  such
 and  25  constituencies  for  the  Union
 territories,  The  Constitution  as  such
 does  not  speak  of  su  nuiny  Seats  per  state.
 It  postulates  that  five  hundred  people
 would  he  elected  to  this  Chamber  and
 would  consider  the  interests  of  the

 constituencies

 country  or  the  national  _  interests
 Over  =  and  above  any  parochial
 or  natraw  interests,  My  very  serious
 objection  to  all  that  has  been  stated  today
 is  this,  Voluminous  Statistics  have  been
 Quoted  by  my  hon.  friend.  I  was  simply
 overwhelmed  by  it;  |  am  a  student  of
 accounts,  but  L  was  Overwhelmed  by  the
 statistics  IT  was  reminded  of  the  saying
 that  there  are  three  types  of  lies,  namely
 lies,  damm  lies  and  statistics,

 MR  CHAIRMAN  :  The  hon.  Member
 may  continue  his  speech  on  the  next
 occasion.

 6.3i  hrs.

 The  Lok  Sabha  adjourned  till
 Seventeen  of  the  Clock

 The  Lok  Sabha  reassembled  at
 Seventeen  of  the  Clock

 [MR.  SPEAKER  in  the  Chair,

 GENERAL  BUDGET,  97I.72

 MR.  SPEAKER:  The  hon.  Finance
 Minister.


